
Cover Letter to be presented to Hon’ble Bench  
 
To,  
The Hon’ble Justices of the Supreme Court of India, 
New Delhi - 110001 
 
Date: 24.03.2020 
 
Subject: Forcible Removal and Destruction of Shaheen Bagh Protest Site on 24.03.2020 and Prayer for Citizen’s Rights 
 
Respected Hon’ble Judges, 
 
We write to bring to your attention the forcible and vindictive removal of the protest site at Shaheen Bagh on the morning of 
24.03.2020, and the subsequent detention of our peaceful, innocent protesters and volunteers. 
 
It is respectfully submitted that on Saturday Night ( 21.03.2020) in deference to the Hon'ble Supreme Court, as also the emerging 
situation with respect to Covid-19, all protesters had decided to vacate the protest site, except for two to three women who would be 
present there to symbolise the protest, but maintain the mandated precautions. ( Picture Annexed). The mics had been disbanded 
and there were no speeches being made. The library established by volunteers during the protests had been closed. The school and 
art club set up by volunteers for the children of Shaheen Bagh had also been closed. 
 
We had prepared our statement conveying a status update, together with our  prayers that we had hoped to submit before the 
Hon'ble Court, through the interlocutors. The protestors who had now retreated to their homes were in the process of collecting 
signatures on the same.  
 
Thus on 22.03.2020, the curfew was respected in spirit. On that morning, the protestors again reiterated their commitment to 
adhering to the restrictions enforced in the interest of public health and safety, while symbolically maintaining their right to dissent.  
The Shaheen Bagh gathering has been committed to adhering to the restrictions enforced in the interest of public health and safety, 
while maintaining its right to dissent. As such, we have endeavoured to be in compliance of the State directives issued, especially 
those pertaining to the call for a “Janta ka Curfew” on 22.03.2020. By Sunday, 22.03.2020, the Shaheen Bagh gathering had been 
thoroughly sanitised and cleared of anything and anyone more than the symbolic protest of 3-5 women protesters seated at 
sufficient distance from each other. In spite of a strict curfew called by our PM, there was a vicious petrol bomb attack on our 
physical site on 22.03.2020 by unidentified miscreants; however, in spite of these threats, the small, sanitised protester group sat 
bravely through the day. (Ref: Point 2 of preliminary submissions) The day passed without any further incident.  
 
Subsequently, on the evening of 22.03.2020, the public curfew was extended and Delhi was placed under complete lockdown as of 
6AM starting 23.03.2020. On 23.03.2020 too, the protest continued only symbolically with less than five women. Thereafter, 
however, on the intervening night of 23-24 March, 2020, the Police arrived at Shaheen Bagh protest site and indicated their intent to 
remove the protest. Understandably, this caused a panic and frenzy among some of the locals and the erstwhile protesters, who 
rushed and collected at the protest site. Eventually, within just a few hours, this situation was resolved and the protest site was 
re-sanitised and brought within minimal, symbolic numbers of human presence.  
 
Then, in the early hours of the morning of 24.03.2020, huge formations of Police forces arrived at Shaheen Bagh and forcibly 
evicted and detained the few remaining women protesters and some male volunteers. They also brought cranes and destroyed the 
main stage and main tent area. Rendering the protesters and their well wishers even more helpless and fearful, the Police ruthlessly 
destroyed and dismantled our art exhibits on the other side of the road, some of which had come to be very important symbols of 
hope and resilience for our 100-day resistance.  
 
While we understand the need for stricter imposition of curfew and enforcement of pertinent restrictions, the ruthless 
dismantling and thoughtless destruction of the markers of our physical protest, especially the very structures whose 
placement is in question in a matter that is sub judice in the SC, reeks of strong vendetta and ill feelings towards our 
innocent protesters, locals and sympathisers. 
 
 It further heightens distrust and the perception of being uncared for by the state institutions.  
 
Further the disproportionate action in the time of Corona was unnecessary. The huge Police force and civilian who accumulated to 
dismantle the tent and remove the remaining protestors added to the crowd.  
 
We would like to reiterate here, on record, that 23.03.2020 was designated as the next date of hearing regarding the road closure 
around Shaheen Bagh and a fair discussion around reaching some mutually convenient solution was to be expected. It is extremely 
disheartening and faith-rattling to see the unrestrained, almost vindictive force that has been used against our site and the legacy we 
struggled to create, in spite of these very matters being under the review and scrutiny of the Hon’ble Supreme Court. In fact, the 
Police also brought along young civilian men in large numbers to our site (some on tractors) to assist with this forced dismantling. 
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This is deeply unsettling and we demand a fair probe into the involvement of all the unidentified, non-designated and non-Police 
personnel present with the Police forces at Shaheen Bagh between the hours of 6-10AM on 24.03.2020. 
 
We would also like to ask the Court whether it will grant us any protection during the proceeding of this case, seeing as how the 
Delhi Police has no regard for this matter being sub judice in the top court of our nation? 
 
We continue to repose our faith in the wisdom and fairness of our judicial system, and pray that you may kindly grant us necessary 
relief. We also take this opportunity to present our Charter of Citizen’s Rights and Prayers before this Hon’ble bench. We look 
forward to our day in court.  
 
We humbly pray that the Court may excuse the delay in presenting this charter. We hope the Justices will sympathise with the 
logistical and emotional challenges overcome in receiving all signatures from the concerned women protesters, who sit in different 
cycles through the day and night.  
 
Kind regards, 
 
 
The People of Shaheen Bagh 
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Charter of Citizens' Rights and our Prayers before the Hon’ble Supreme Court  
 
 
Dated: 21st March 2020 
 
We would like to begin by saying that we are grateful to the Hon'ble Supreme Court for having recognised our 
satyagraha as being genuine and legitimate, despite the constant attacks on our motives. It was for the first time that 
any institution had taken cognizance of our long sit-in and appointed interlocutors to understand our problems. 
 
हम मान�नये उ�चतम �यायालय के ��त �दय से कृत� ह� क� मान�नये �यायलय ने हमारे स�या�ह को स�चा समझा और हमारे धरने पर 
बठैने के इरादे को कम व गलत नह�ं आकंा, जब�क हमारे इराद� पर कई बार तरह तरह से सामािजक ताकत� ने हमला �कया। ऐसा पहल� बार 
हुआ है क� माननीय उ�चतम �ययालय जसेै इंि�ट�यशून ने मामले का जायजा �लया और आदरणीय वाता�कार� को हमार� बात समझने के 
�लए अ�पोइ�ट �कया। हम मान�नये उ��तम �यायालय के ��त आभार� ह�। 
 
We are indebted and it is an expression of our gratitude that we have decided to respond to the Hon’ble Supreme 
Court, the Government of Delhi and the threat that Covid-19 poses to us as a nation. We are rightful citizens of this 
nation and therefore, as we struggle for our rights, we also accept responsibilities of the kind that this challenge 
presents.  
 
हम कृत�ये ह� और अपना आभार �य�त करने के �लए मान�नये उ��तम �यायालय, मान�नये �द�ल� सरकार को कोरोना वायरस जसेै 
�वा�थ संकट पर अपनी ��त��या जताना चाहत ेह�। 
 
We wish to bring to the notice of the Supreme Court, through the interlocutors, that in deference to the above, all 
protesters have got up from the protest site except for two to three women who are present there as a symbol of our 
protest. The mics have been disbanded and there are no speeches being made. The library established by 
volunteers during the protests has been closed. The school and art club set up by volunteers for the children of 
Shaheen Bagh has also been closed. 
 
हम माननीय स�ुीम कोट� के सं�ान म� यह बात लाना चाहत ेह� क� इन सब बात� का �यान रखत ेहुए, सभी �दश�नकार�, दो तीन औरत� के 
अलावा जो वहाँ हमारे �दश�न के  �तीक के �प म� बठै� ह�, �दश�न �थल से उठ गए ह� ।माइक �नकाल �दए गए ह�, और कोई भाषण नह�ं �दए 
जा रहे ह�। �दश�न के दौरान वोलन�टयर� �वारा �था�पत क� गए प�ुतकालय को बंद कर �दया गया है।  वोलन�टयर� �वारा शाह�न बाग़ के 
ब�च� के �लए लगाए गए �कूल और कला संघ (आट� �लब) भी बंद कर �दए गए ह�। 
 
We also wish to apprise the Hon'ble Court through the respected interlocutors of the challenges that exist in our lived 
realities and pray for a fulfilment of our stand and requests: 
 
हम माननीय उ�चतम �यायालय के सं�ान म� आदरणीय  वाता�कार� के ज�रये हमार� रोज़मरा� क� जीवंत हक़�क़त� म� आने वाल� चनुौ�तय� 
से अवगत कराने के �लए और हमार� माँग� क� प�ूत � क� �वनती के साथ गुज़ा�रश करत ेहै क�: 
 
 

1. On  the cold, dark night of December 15, 2019, the women of Shaheen Bagh came on to the streets, halting 
their day-to-day lives in order to register their protest against the grave brutalities inflicted upon innocent 
students of Jamia Millia Islamia by the Delhi Police. Soon, this organic and spontaneous protest grew in 
strength and purpose to include and embody the larger intent of the Anti-CAA-NPR-NRC movement that 
later swept across India. 
 
15 �दसंबर, 2019 क� ठंडी, अधेंर� रात म�, �द�ल� प�ुलस �वारा जा�मया �म�लया इ�ला�मया के �नद�ष छा�� पर भड़काई गई 
�ूरता के �खलाफ अपना �वरोध दज� कराने के �लए शाह�न बाग क� म�हलाएं सड़क� पर उतर आ� पर ज�द ह�, यह ज�ैवक और 
सहज �वरोध शि�त  एंट� "सीएए-एनपीआर-एनआरसी" आदंोलन के बड़ े�प म� �वतः ह� अवत�रत हो गया जो बाद म� परेू भारत 
म� खदु ब खदु �वतः ह� बढ़ता गया  गया। 
 

2. In nearly 100 days of this resistance, the resolve and courage of the women of Shaheen Bagh has been 
tested time and again by multi pronged threats and attacks from several quarters, including a vicious petrol 
bomb attack on our site right up till the morning of March 22, 2020 (coincidentally also the day of the ‘Janta 
Curfew’ called by the PM). However, in spite of this continued spate of violence, slander, and 
dehumanisation, we stood undeterred, paving the way for multiple ‘Shaheen Baghs’ across the nation. 
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इस ��तरोध के लगभग 100 �दन� म�, शाह�न बाग क� म�हलाओ ंके संक�प और साहस का समय-समय पर पर��ण �कया गया 
है और कई अराजक त�व� के �वारा मौ�खक और आकर के कई बार हमले हुए ह�, िजसम� गोल� चलना ,आदंोलन क� जगह पे आ 
कर  ग�लयां देने से लेकर सबुह-सबुह 22 माच�, 2020 (संयोग से 'पीएम �वारा बलुाए गए' जनता क�यू� 'का �दन) के व�त एक 
शा�तर पे�ोल बम हमला भी  शा�मल है।  �हसंा, बदनामी, और अमानवीयता का दौर जार� रहा,हालाँ�क इसके बावजदू हम देश भर 
म� कई सारे शाह�न बाग़� ’का माग� �श�त करत ेहुए, �न�व�वाद �प से खड़ ेरहे। 
 

3. We have also stood in solidarity with the victims of communal violence in North-East Delhi. It is unfortunate 
that a hate campaign targeted towards us was exploited by vested interests in instigating the violence 
against the poorest and most-marginalised amongst us. We continue to use our platform to raise concerns 
for those that have borne the brunt of a brutal assault resulting from a vicious vilification campaign. 

 
हम उ�रपवू� �द�ल� म� हुई सा��दा�यक �हसंा के पी�ड़त� के साथ भी खड़ ेथे। यह दभुा��यपणू� है �क हमार� तरफ़ साधे गए हेट 
कै�प�न का द�ुपयोग हमम� से सबसे गर�ब और �पछड़ ेतबके के �ख़लाफ़ �हसंा भड़काने के �लए �कया गया। हम अपने मंच का 
उपयोग उन लोग�, िज�ह�ने अपने �ख़लाफ़ एक अन�ैतक बदनाम करने वाले कै�प�न के कारणवश हुए कठोर हमले क� मार को 
झले है, के म�ुदे उठाने के �लए करत ेरह�गे।  

 
4. Today, however, a grave threat of Covid-19 looms over all of humanity, as we know it. As an ever growing                    

Covid-19 pandemic grips our country, the protestors are already complying with all the medical and health                
directives issued by the medical professionals and the government to prevent the spread of the COVID - 19                  
virus. It has also been decided that the protesters will comply with the health and medical directions of the                   
government; and would do everything possible to get over the threat of the dangerous virus. We will fully                  
cooperate with the agencies to tackle the pandemic. We understand the sense of fear and grief our fellow                  
citizens may be coping with at present and we resolve to do everything to not exacerbate the spread of the                    
epidemic. 
 
परंत ुआज, जसैा �क हम जानत ेह�,  इंसा�नयत पर एक बड़ा ख़तरा मंडरा रहा है। अब जब�क देश एक�नत बढ़ती COVID-१९ 
महामार� क� जकड़ म� है, यह �नण�य �लया गया है �क �दश�नकार� क� � तथा रा�य सरकार के �वा�थ �नद�शक� का पालन कर�गे। 
हम� उस भय और पीड़ा का परूा अदंाज़ा है िजससे हमारे साथी नाग�रक इस समय गुजर रहे ह� और हम इस महामार� को बढ़ने से 
रोकने के �लए हर स�भव �यास करने का वादा करत ेह�। 

 
5. Our struggle has been for an inclusive and participatory form of citizenship based on values of 

mutual empathy, care and dignity. Now that we are called upon to show our commitment to these 
values, we shall rise to the occasion.  
 
हमारा संघष� एक समावेशी और भागीदार� वाल�, पर�पर सहानभु�ूत, सेवा और ��त�ठा के �स�धांत� पर आधा�रत  नाग�रकता के 
�लए रहा है। अब जब�क हमारे �लए इन म�ूय� के ��त अपनी वचनब�धता �दखाने का समय आया है तो हम खदु को इस यो�य 
सा�बत कर�गे। 

 
6. We stand  in solidarity with our fellow citizens who cherish the same values. We also express all solidarity 

with public health workers: healthcare professionals, sanitation staff, unorganised labour, and other frontline 
responders. 

 
हम अपने साथी नाग�रक�, जो इ�ह�ं �स�धांत� म� मानत ेह�, के साथ एकजटु हो कर खड़ ेह� । हम जन �वा��य काय�कता�ओ-ं 
�वा��य सेवा पेशवेर, �व�छता कम�चार�, असंग�ठत मज़दरू वग� और अ�य ��टलाइन उ�रदाताय�, के साथ भी अपनी परू� 
एकजटुता �कट करत ेह�। 

 
 
We also wish to apprise the Hon'ble Court through the respected interlocutors of the other challenges that exist in our 
lived realities and pray for a fulfilment of our requests: 
 
(This statement and its pursuant charter of prayers and demands in no way agrees to any of the statements, 
allegations, submissions, or arguments made by the Petitioner(s) and filed in the SC) .  
We maintain that the arguments presented by opposing forces are incorrect and hence denied. 
 

● First and foremost, we seek protection from the Hon'ble Court  We pray that this Hon'ble Court directs the 
concerned authorities to ensure our protection. We feel that our homes and livelihoods may be vulnerable to 
attacks and we pray for adequate patrols and additional posts. The vulnerable protest site requires to be 
physically cordoned off and secured by the police personnels. 
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हमार� माननीय उ��तम �यायालय से यह �ाथ�ना है क� �दश�न �थल के आसपास बंद क� गई रोड के मसले पर हमे स�ुीम कोट� 
क� �नगरानी म� सरु�ा �दान क� जाए, सरु�ा को म�देनज़र रखत ेहुए हम अ�त�र�त प�ुलस पहरेदार� एवं प�ुलस चेक पो�ट क� 
भी �ाथ�ना करत ेहै. यह सब माननीय उ��तम �यायलय क� �नगरानी म� हो, इसक� �ाथ�ना करत ेहै.  
 

● We pray that cases/ personal bonds imposed upon peaceful protestors in Shaheen Bagh or similar peaceful 
protest sites across India be withdrawn and no future cases be imposed on them. 

हम यह �ाथ�ना करत ेहै क� शाह�न बाग मे शि�तपवु�क धन� पर बठेै लोगो पर और परेू भारत म� िजतने भी शाह�न बाग़ बने ह�  पे 
धरने पर बठेै लोग� पर लगाये गये सभी तरह के केस व मचुलका वापस �लए जाए और आगे भी धन� पर बठेै लोगो पर �क�स भी 
�कार क� कननूी काय�व�ह न हो. 

● We pray that all cases filed against students of Jamia Millia Islamia in the wake of the anti-CAA protests be 
revoked. We also pray for a court-monitored inquiry into the incident, where our children were directly 
affected and which was the immediate trigger for the protest.  
 
हम यह �ाथ�ना करत ेहै क� CAA/NRC/NPR के �वरोध म� उतरे जा�मया य�ून. के �व�या�थ�य� के �खलाफ जो भी केस दज� �कये 
गए ह� उ�ह� वापस ले �लया जाए. हम �ाथ�ना करत ेहै क� १५ �दस�बर को हुए जा�मया य�ून के छा�� पर हमलो क� जाँच माननीय 
उ�चतम �यायालय क� �नगरानी मे हो. 
 

● We pray that this Hon'ble Court takes cognisance of the hate speeches and other incendiary material on 
social and electronic media directed at protestors. A popular sentiment has been created, where dissent is 
considered an anti national act. We resent this attack on our fundamental right to voice our disagreement in 
a peaceful manner.  

हम �वनती करत ेह� �क माननीय उ�चतम �यायालय सोशल और इले��ॉ�नक मी�डया पर �दश�नका�रय� के  �व��ध इ�तमेाल 
होने वाल� हेट �पीच (घणृा वाक्) और उ�ेजक त�य� का सं�ान ले। एक ऐसा लोक��य मनोभाव बनाया जा रहा है, जहा ं
असहम�त जताना एक रा���वरोधी कृ�य समझा जाता है। हम हमारे शां�तपवू�क असहम�त �य�त करने के मौ�लक अ�धकार पर 
हमले पर रोष �य�त करत ेह�। 

● We pray for an enquiry into the relentless attack on protestors on social media, which also contributed to the 
conflagration in North East Delhi.  
 
हम �दश�नका�रय� पर सोशल मी�डया पर हो रहे लगातार हमल�, िज�ह�ने उ�र पवू� �द�ल� के अि�नकांड म� भी योगदान �दया, 
क� जाँच करने का अनरुोध करत ेह�। 
 

● We believe most of our protesters would be agreeable to identifying and transitioning to a safe, protected 
site within Shaheen Bagh that includes sufficient space for the monuments, if such a site was given to us by 
this Hon'ble Court, after having considered our other prayers.  
 
हमारा मानना ये है के �यादातर �दश�नकार� एक वकैि�पक �थान पर जाने को राज़ी ह� य�द एक ऐसा �थान माननीय उ�चतम 
�यायालय हम� �दान करता है। हमारा अनरुोध है के ये वकैि�पक �थान �दश�न म� बने �मारक� के �लए भी पया��त हो और 
शाह�न बाग़ म� हो  
 

● Even as Shaheen Bagh has become prominent as a site of protest, we are despaired to see that life in a 
ghetto, in poorer colonies or slums, is still not understood (even though it is the lived experience of the 
majority of this country). How 'social distancing' is a position of privilege is still not part of any mainstream 
discourse. We request the government to launch programs aimed at communities where social distancing 
isn’t a practical measure. We eagerly await solutions aimed at broadening the scope of testing, providing 
better access to safety equipment and awareness initiatives. The PM must assure us that we will be treated 
with complete fairness and equality, and establish his commitment towards protecting Indian Muslims in the 
wake of a pandemic that will likely affect the marginalised the most. We urge the Delhi government to make 
better arrangements for all those who are most vulnerable in the face of these dark times. 
 
Lakhs of people and children have no access to basic civic amenities like water supply, sanitation services, 
open parks & playgrounds. We request the court to direct the government to take determined initiative for 
improving the living standards of people and children living in Okhla. 
 
हम जानत ेह� के आज देश और �वदेश म� शाह�न बाग़ के नाम ने अपनी जगह बनायीं है पर यहाँ पे जीवन �यतीत कर रहे लोग� क� 
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रोज़ मरा� क� िज़�दगी म� कोई फ़क�  नह�ं आया है। एक बहोत बड़ा आबाद� का �ह�सा एक बहोत छोट� सी जगह म� रहता है । 
महामार� फैलने के अदेंश ेम� भी यहाँ के लोग� के पास अपने आपको बचाने का कोई उपाए नह�ं है।  सरकार �वारा जार� �कये गए 
�नद�श हमारे जसेै इलाको के �लए उपयोगी नह�ं ह� । हमारा सरकार से �नवेदन है क� जांच, उपकरण� क� उपलि�ध और जानकार� 
फैलाने के �करण  वो और बेहतर तर�के से कर� । �धान सेवक जी से �नवेदन है के वो देश के मसुलमानो को इस मिु�कल घडी म� 
आ�वासन द� के वो हमारे साथ , हमारे �हत क� बात करने के�लए त�पर खड़ ेह� , महामार� का �कोप सबसे �यादा ग़र�ब और 
�पछड़ ेतबक़� पे होगा िजनका एक बहोत बड़ा �ह�सा मसुलमानो का भी है। �द�ल� सरकार से हमारा �नवेदन है के सबसे कमज़ोर 
और �पछड़ ेवग� के लोग� के �लए बेहतर इं�तज़ाम कर� 
 
लाख� लोग ब�च� समेत �बना ब�ुनयाद� नाग�रक स�ुवधाओ ंके आभाव के साथ जीवन �यतीत कर रहे ह�, यहाँ पीने का साफ़ पानी, 
�व�छता , खलेु मदैान या पाक�  भी नह�ं ह�। उ�च �यायालय से हमारा अनरुोध है के सरकार को �दशा �नद�श जार� कर� ओखला के 
लोग� के जीवन �तर म� सधुार आये  

 
The Shaheen Bagh gathering has been committed to adhering to the restrictions enforced in the interest of public 
health and safety, while maintaining its right to dissent. As such, we have endeavoured to be in compliance of the 
State directives issued, especially those pertaining to the call for a “Janta ka Curfew” on 22.03.2020. By Sunday, 
22.03.2020, the Shaheen Bagh gathering had been thoroughly sanitised and cleared of anything and anyone more 
than the symbolic protest of 3-5 women protesters seated at sufficient distance from each other. In spite of a strict 
curfew called by our PM, there was a vicious petrol bomb attack on our physical site on 22.03.2020 by unidentified 
miscreants; however, in spite of these threats, the small, sanitised protester group sat bravely through the day. (Ref: 
Point 2 of preliminary submissions) The day passed without any further incident.  
 
Subsequently, on the evening of 22.03.2020, the public curfew was extended and Delhi was placed under complete 
lockdown as of 6AM starting 23.03.2020. On 23.03.2020 too, the protest continued only symbolically with less than 
five women. Thereafter, however, on the intervening night of 23-24 March, 2020, the Police forces arrived at Shaheen 
Bagh protest site in large numbers and indicated their intent to remove the protest. Understandably, this caused a 
panic and frenzy among some of the locals and the erstwhile protesters, who rushed and collected at the protest site. 
Eventually, within just a few hours, this situation was resolved and the protest site was re-sanitised and brought within 
minimal, symbolic numbers of human presence.  
 
Then, in the early hours of the morning of 24.03.2020, huge formations of Police forces arrived at Shaheen Bagh and 
forcibly evicted and detained the few remaining women protesters and some male volunteers. They also brought 
cranes and destroyed the main stage and main tent area. Rendering the protesters and their well wishers even more 
helpless and fearful, the Police ruthlessly destroyed and dismantled our art exhibits on the other side of the road, 
some of which had come to be very important symbols of hope and resilience for our 100-day resistance.  
 
While we understand the need for stricter imposition of curfew and enforcement of pertinent restrictions, the 
ruthless dismantling and thoughtless destruction of the markers of our physical protest, especially the very 
structures whose placement is in question in a matter that is sub judice in the SC, reeks of strong vendetta 
and ill feelings towards our innocent protesters, locals and sympathisers. 
 
We would like to reiterate here, on record, that 23.03.2020 was designated as the next date of hearing regarding the 
road closure around Shaheen Bagh and a fair discussion around reaching some mutually convenient solution was to 
be expected. It is extremely disheartening and faith-rattling to see the unrestrained, almost vindictive force that has 
been used against our site and the legacy we struggled to create, in spite of these very matters being under the 
review and scrutiny of the Hon’ble Supreme Court. In fact, the Police also brought along young civilian men in large 
numbers to our site (some on tractors) to assist with this forced dismantling. This is deeply unsettling and we demand 
a fair probe into the involvement of all the unidentified, non-designated and non-Police personnel present with the 
Police forces at Shaheen Bagh between the hours of 6-10AM on 24.03.2020. 
 
We would also like to ask the Court whether it will grant us any protection during the proceeding of this case, seeing 
as how the Delhi Police has no regard for this matter being sub judice in the top court of our nation? 
 
We have come a long distance in our fight against injustice; We do realise that our efforts have birthed practical, 
tangible sources of dissent in the system itself. When we began only four states had passed a resolution against CAA 
- NRC - NPR, today the number is 12. We look forward to guidance from the hon’ble Supreme Court. 
 
हमने अपनी इस अ�याय के �ख़लाफ़ लड़ाई म� लंबी दरू� तय क� है, हम� यह अहसास है �क हमारे �यास� ने इस �स�टम म� असहम�त के 
�यवहा�रक और वा�त�वक �ोत� को ज�म �दया है। जब हमने श�ुआत क� थी तब ४ रा�य� ने CAA-NRC-NPR के �व��ध ��ताव पा�रत 
�कए थे, अब 12 रा�य हमारे साथ जड़ु गए ह�। 
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